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. CENTRAL &DMINISTRATIUE TRIBUNAL
! PR INCIPAL BENCH

© , CP No,269/95 in \CZ/

OR No.1768/95

New Delhi this the 24th Day of July, 19960

Hon'ble She Seite Adige, Member (A)
Hon'ble Or. A _Vgdavalli, Member (3)

1. Hari Chand son of Sh, Ram Sarany
R/o House No.194,

} Nai Mangol Puri,

: New Delhi.

2, Dhirenderl Singh,
R/o House No.59/701,
Panchkuian Road,
New Delhie ..oApplinents

1 (By Advocate She R.Ke Bharduaj)

2 Versus

‘ She BoLo Naswa,

1 Under Secretary to the

Goyte. of India,

Ministry of Women

‘ Child Devslopment,

Shastri Bhauwan,

New Delhi. : . . .Responcent

%1 (By Advocate Sh. M.M. Sydan)

ORDER(Oral)
(Hon'bla Mr o SoRo Adige)
We have heard 3h. A, K, Bharduals learned
counsel for the applicant and Sh, M.M, Sudan, lgarned

counsel for the respondentse

2o Sh, Sudan has invited our atten-tion to
A G
the tge copies of the orders of t he respondants
. AY .
r, :/nzly
dated 9.4.,96 and 8.5996,Luhich are taken on record,
yhereby the tuo applicants have been appointed on
regular basis as Jatchman. Under the circumstances,
Sh. A.K, Bharduwaj, jearned counsel for the applizant

very fairly concedes that nothing further survives

4
oS in the OA No.1768/95 or in CP N0.269/95.
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3. ' Upder the circumstances poth the above
mentioned OA and CP are dismissed, as having been

rendered infructuouse. No costse.

M/LM\AAA; |
(Dr. A. \le;lavalli) (Sﬁ%.{%’iﬁ ;L’

Member 3) . Member{A
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